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None present for the Appellant. Heard the learned A.R. for the

Revenue.

2. The learned A.R. for the Revenue submits that the present
issue relates to rejection of rebate claim and the appeal has been
filed against the order of learned Commissioner (Appeals). Hence,
this Tribunal has no jurisdiction to entertain the appeal in view of the

1%* Proviso to Section 35B of Central Excise Act, 1944. It is his
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contention that the revision application lies before the Government

of India.
3. I find force in the contention of the learned A.R. for the
Revenue. Consequently, the appeal is dismissed being not

maintainable before this forum. The appellants are at liberty to file

refund application before the appropriate authority.

4. Appeal disposed off.

(Dictated and pronounced in the open court)

(Dr. D.M. Misra)
Member (Judicial)

Bahalkar



